6.A.No, 758 OF 2002

Order_ dated 10-01-2003.

It is the case of the Applicant, prefulla
Kumar Mahakuda,that his father late Bhagirathi Mahakuda,
expired on 18.4,2001 in harness{while working as Gramin

ks
pDak Sevak Branch post Masteb '

\suffering from Cancer.,Since
7/

after the premature death of his father the family
consisting of widow-mother, and three sons(including the
present Applicant) are in distress and indigent condition,
thgjmoved the authorities €or providing an emplcyment on
compassiondte ground 4s per the instruccicns of the
Director CGeneral Of posts,New Delhi,The prayer for
compassionate appointment having deen rejected vide
order NO.RE/RO/4-4/2002 dated 17,7.2002, the present
Applicent has filed this Original Applicaticn,U/s.19

wiic ¥ w3
of the Administrative Tribunals Acc,lQBSAFo quash the
sald order under Annexure-3 dated 17,7, 2002 with and

Ao the %ond‘-bw‘:
directioqkto employ the applicant on compassionate ground,

- 0 Having heard the learned counsel for the
Applicant and Mr.J.,K.Nayak,Learned Additicnal Standing
counsel for the Union of India,aprearing for the Respondents,
I have perused the pleadings of the _drties,

3. Respondents have filed their counter highlighting

the grounds on which they have rejected the claim for

compassionate appointment to the Appiicant,

4 o counter the ground No.,l of the Respmdents
L

-

that the financial condition Of the family is not SO ‘CUte'\Z’



contd...Order dated 10.1,2003.
tobmecit compassionate appointment as the family has
4.5 Acres of cultivaple land, it has Deel suomictted oy
the learned counsel for the Applicent that since the
W
Applicent belongs to Keonjher DiscrictAthe lands are
not irrigated lands and the income from the lands i
only #,9000/- per annum;which g&d&ﬁgp-evident from the
Income certificate granted by Che Pahasildarﬂgeonjhar
under Annexure-l series and,as such, it can not be said
that the family consisting of atleast four mememders can
survive with such income from landed properties, further
in support of this, it has been submitted by the ledrned
counsel for the Applicant that this amount of ps,9000/-
per annum is not consistent keeping.in view the natural
calamities, My attention has been drawn DOy the learned
counsel for the Applicant to aAnnexure-rR/l,the report
supmitted by the Sub-Divisional Inspector(posteal),Keonjhar
west Suogivision,Keonjhargarh(?nder whose administrative
control the seid late 3hegirathi Mohakud was working)wherein
at Col -1(B) it has pDeen specificelly mentioned,after
making enguiry that the Financial status of cthe family
is poor,
S I+ is also commeon knowledge that in Keonjhar
pistrict, 2 and half acres of Agrl,land is not enough
for sustenance of the size of a family as in the present

(

=

¢

case, As such, on the face of the enquiry repogt 3s 1n 7ﬁ
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contd.,.Order dt.10,1.2003.

annexure-R/1, the ground no,l1 as abcve, is not sustainable
L g
and the same is Over-ruled,

6. AS regards the ground No.2(that the family

has sustained itself and the period for immediate financial
assistance to tide over the financial distress is oveé)is of
no meaning; oecause as is exberienced in several cases, even
after consideration to provide compassionate appointment

the selectees are bDeing kept in the waiting list and it_takes
years tO-gether to provide physical appointmentc,kis such,&it is
¥8 accepted, then nobody can De able to get employment on
compassionate ground, Hence, the ground No.2 as caken Dy

the Respondents is nothing but to deny the employment to the

Applicant on cOmpassionate ground,

T In view of the discussions mede anove,I find
considerabdle force in Che suomissions Of The learned Counsel
counsel for the Applicant and, accordingly,quesh the order

of rejection under Annexure-3 dated 17,7,2002 and, as a
consequence, the Matter is remitted Dack to the Respondents/
Circle Relaxation Committee to reconsider the matter afresh

for providing an employment tO t he Applicant on compassioneate
ground,within a periocd of 180 days from the date of receipt

of @ copy ©of this order, In the result,this Original Applioation

is allowed, leaving the parties to bear their own costs,
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